BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALDRE BENCH, BANGALDRE

DATED THIS THE TENTH DAY OF SEPTEMBER, 1986
Prasent : Hon'bla Justica K.5. Puttaswamy es Vice-Chairman
Hon'ble Shri P, Srinivasan - Membar(A)

Transferrad Application No.357/86

Dr. Abdul Rashid Ali Patel,
S/o Ali Bai Patel,
Junior Medical Officer,
Beedi Worksrs' Walfare Fund Hospital,
Mysore. . Applicant
(Shri M.S. Ananda Ramu .., Rdvocate)
Vs,
1, The Union of India by the
Secratary to the Government
of India, Ministry of Health
and Family Welfars,
Now Delhi,
2, The Welfare Commissioner,
Government of India,
Ministry of Labour,
Welfara Organisation,
No .75, Millers Road, ‘
Bangalore = 560 052, e Rsspendents

(Shri M. Vasudeva Rao .. Advocats)

Ths application has come up for hearing before Court today,

Viee~Chairman made the followings:
ORDER
W—

Applicant and his lsarned counssl Shri M.S. Ananda Ramu for
Shri K., Subba Rao, prssent. W: have heard Shri Ananda Ramy for
the applicant and Shri M, Vasudeva Rao learned additional Standing

Counsasl for Central Government for the respondants,

2. In this transfer application from the High Court of Karnataka,
the applicant has challsnged order No,2(1)5/C1/80 dated 23.8,1980
(Annexure C) made by the Welfare Commissioner, Labour Welfare

Organisation, Bangalore,

3. On completing his medical education, the applicant wasappointed

as Junior Medical Officer in the Ministry of Health, Government of
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India, on an ad hoc basis, In his order dated 23,8,1980 the Welfare
Commissioner, has terminated the services of the applicant with effect
from the date of his ralief, On 28,8,1980 the applicant approached
the High Court of Karnataka challenging the said order of the Welfare
Commissioner on & large number of grounds with a prayer for stay.

On 29.8,1980 the High Court of Karnataka whils issuing rule nisi
staysd the operation of the said order. The stay has continued sver

since them.

4, In their statement of objection filad befors the High Court of
be
Karnataka whichhas to/treated as their reply before this Tribunal,

the respondents have justified the impugned order.

5. Before the High Court of Delhi oneDr. P«P.C, Rawani had challanged
a similar order in civil writ petition No.l1144/83. On 3,8,1984 that
High Court rajectad the said writ petition with obssrvation that the
case of that petitioner for regularisation should be considerad by

the Administragion sympathetically, Aggrieved by the said order of

the Delhi High Court Or. Rewani approached the Suprsme Court, which
while admitting the special leavs pstition had stayed a similar order
with 8 direction "that the department should consider regularisation
of ad hoc appointses at an early data", Ws are informed by both sides
that the said matter is still pending befora tha Supresme Court, Ue

are also informed that in pursuance of ths observations made in Dr.RQwani's

casa by the Delhi High Coug

t and the Supreme Court, the case of the applicant
and others for ragularisatiﬁn is under the active consideration of
Government, Till those ma&tars ars decidsd by the Supreme Court or by

the Govermment whichever is| earlier, we consider it proper to direct the
raspondents to continue the applicant in the post held by him and then

only modulate their decision on that basis only.

6. In this view, we consider it unnecessary to examine the merits
of the contention urged by both sides, We accordingly issus a direction

to the respondents to continue the applicant in thas post hald by him



and then to modulats their decisjon on the basis of the order of

the Supreme Court in Or, Rawani's cass or Governmant whichaever is
earlier. = o |

7. Application is dispoaeé of in the sbove terms. But in the

circumstances of the case UL direct the parties to bear their own

costs,

| B e Tk

VICE CHAIRMAN MEMBER (A)

bsv
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALDRE BENCH, BANGALDRE

DATED THIS THE TENTH DAY OF SEPTEMBER, 1986
Present 3 Hon'bls Justice K.S. Puttaswamy oo Vice-Chairman
Hon'ble Shri P, Srinivasan i Member(A)

Transferred Application No.357/86

Dr. Abdul Rashid Ali Patel,

S/o Ali Bai Patsl,

Junior Medical Officer,

Beedi Workers' We=1lfare Fund Hoepital,

Mysore. .o Applicant

(Shri m.S. Ananda Ramu ,, Advocate)
Vs,
1. The Union of India by the
Secretary to the Government
of India, Ministry of Health
and Family Welfare,
New Dalhi,
2, The Welfare Commissioner,
Government of India,
Minietry of Labour, .
Welfare Organisation, -
No .75, Millers Road, =
Bangalore - 560 052, ’ .o Respendents

(éhri M. Vasudava Rao ,, Advocats)

The application has come up for hoaring before Court today,

Vice-Chairman made the following:

ORDER

Applicant and his lsarned counsel Shri M.S. Anande Ramu for
Shri K. Subba Rao, pressnt, W= have heard Shri Ananda Ramy for
the applicant and Shri M, Vasudeva Rao learned additional Standing

Counssl for Central Bovaﬂnmsnt for the respondents,

2. In thie transfer application from the High Court of Karnataka,
the applicant has challenged order No.2(1)5/C1/80 dated 23,8.1980
(Annexure C) made by the Welfare Commissioner, Labour Welfare

Organisation, Bangalore.

3« On completing his medical aducation, the applicant wasappointed

@s Junior Medical Officer in the Ministry of Health,'Govarnmnnt of
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India, on an ad hoc basis. In hie ordsr dated 23,8,19680 the Welfare
Commissioner, has terminated the services of thes applicant with effect
from the date of his relief, On 28,8,1980 the epplicant approached
the High Court éf Karnataka challenging the said order of the Walfars
Commissionsr on a large number of grounde with a prayer for stay.

On 29,.8,1980 the High Court of Karnataka whils issuing rule nisi
stayed the operation of the said order, The stay has continued sver

since them.

4, In their statemant of objection filed'befora_tha High Court of
be _
Karnataka whichhas to[&ruatcd as their reply before this Tribunal,

the respondents have justified the impugned order.

S. Bafor§ the High Court of Delhi oneDr. P.P.C, Rawani had challanged

a similar order in civil writ petition No.1144/83, On 3.8,1984 that

High Court rasjected the said writ petition with obssrvation that the

case of that petitioner for regularisation ahquld be considered by

the Adniniatra?iunray.pathotically. Aggrisved by the said order of

the Delhi High Court Br. Rawani approached the Sﬁpr-ms-Court, whiech

while admitting the special leave pstition had stayed a similar ordsr

with a direction "that the departmant should cdnaidar regularisation

of ad hoc appointeses at an early d#ta". We are informed by both sides

that the said matter is still pending befora ths Suprsme Court, Ue

are also informed that in pursuance of the observations made in Dr.R;uani's
clsé by the Dﬁlhi H;gh Coﬁrt and the Suprems Court, the case of the applicant
and others for regularisation is under the active consideration of
Government, Till those matters are daqidud by the Suprems Court or by

the Govermment whichever is earlier, we conaidﬁr it proper to direct the
respondents to qontinue the applicant in the post held by Hin and then

only wmodulate their decision on that basie only.

6. In this view, we consider it unnecessary to examine the merits
of the contention urged by both sides, We accordingly issus a direction

to the respondents to continue the applicent in the post held by him
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and then to modulate their decisjion on the basis of the order of

the Supreme Court in Dr, Rawani'es cass or Governmant whichever is

earlier,

7. Application is disposed of in the above terms, But in the
circumstances of the cass we direct the parties to bear their own

costs,
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